QWE

IN THE CENTRAL ADMINISTRATIVE TR IBUMNAL
JCDHPUR. BENCH -

O.Ae Mo, 1/1995, - Date of Order__21,3,1995,

Gprdhan Ram essesoApplicant,
VSe

Union of India and others e o0« s ReSpONdEnts,

CCRAM: HON'BLE MR, GOPAL KRISHNA, JUDICIAL MEMBER,
HON'BLE MS,., USHA SEN, ADMINISTRATIVE MEMBER,

For the applicant - Mr, R.K. Soni, advecate,

For the respordents - Mr, Jagdish Vyas, rief helder
fer Mr, V.D. Vyas, advscate,

O R _DE R _(ORAL)

{Hon'wle Mr, Gopal Krishma, Judicial - Memwer )

Applicant, Gerdhan Ram, has filed this
Applicatien under Sectior 19 of the Administrative
Trieanals Aet, 1985, praying that the adhoc peried spent
by the applicant as Fireman<I e counted for the purpese
of his'semi@rityfgnd the respondents be directed te
re-fix the pay of the applicant "as per rules with effect
from 6,11.1991 when his juriors, namely, Shyam Ial,
Awdul Wghal and Mota Ram were regularly prometed to the
pest of Fireman~I. The applicant has alse Qrayed for
consequential benefits as also for a direction te the
respondents to accord similer treatment to him in the
matter of his pay fixation as has Bbeen given to S/5hri

Chand Khan, Hanuman Chand and Idan,

2e Ve have heard the learred cgunsel for the
partieS.
3. " The agpplicant made a representation to the

concerned autherity vide Annexure A/1, dated nil., The

« learred counsel for the applicant states that this
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represenﬁatibn'was received in the office of Respondent
Ne, 4 on_21.7.1993 and he further states that this
representation is still pending and it has not been
disposed of., ﬁewever. the applicant wants to make a
detailed representatien to the concerned autherity in
regard to his grievances and the learned counsel for the
respondents has no objectior if the same is made and
disposed of by the respondents on merits through a

speaking eorder after héaring the applicant,

4, In the circumstances, we dispose of this

OesAs with a direction to the Respondent: Ne, 3 that if
the applicant makes a representation within a month
of the date of this order, the same shall be disposed of

by him within three months of the receipt thereof

through a detailed order meeting all the points raised
ﬁherein after affording an oppertunity of hearing

to the applicant, If the applicant is aggrieved by
the decision taken on his representation, he shall ke
free to file a fresh O.A.

Ng order as to costs.
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